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(iv) breast-feeding is beneficial to the
mother's own health also."

The motion was negatived.

THE VICE CHAIRMAN (SHRI SYED
SIBTEY RAZI) : Now I shall put clause 6 to
vote.

The question is :

"That clause 6 stand part of the Bill."

The motion was adopted.

Clause 6 was added to the Bill.

Clauses 7 to 26 were added to the Bill.

Clause 1 the Enacting Formula and the
Title were added to the Bill.

KUMARI SELJA : I move :
"That the Bill be passed."

The question was put and the motion was
adopted.

THE MULTIMODAL TRANSPORTA-
TION OF GOODS BILL, 1992

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI) : We shall now take up
Statutory Resolution and the Bill together. Dr.
Jinendra Kumar Jain and Shri Kamal
Morarka—absent. Shri Jagdish Tytler.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : Mr Vice-
Chairman, Sir, I move :

"That the Bill to provide for the
regulation of the multimodal transportation
of goods, from any place in India to a place
outside India, on the basis of a multimodal
transport contract and for matters connected
therewith or incidental thereto be taken into
consideration."

With your permission, I would like to say a
few words while moving the Multimodal
Transportation of Goods Bill, 1992 for
consideration and passing. The Bill seeks to
replace the Multimodal Transportation of
Goods Ordinance, 1992 (18 of 1992)
promulgated by the President on the 16th
October, 1992.

In developed countries, containerisation has
resulted in multimodal transport of goods,
under a single transport document, covering
all modes of transport from the exporters'
premises to the consignee's place. 23-
408RSS/93

[2 DEC 1992]

of Goods Bill, 1992 354

Such multimodal transportation of goods
under one single document has a number of
advantages like reduction in the overall
transportation cost, reduction in delays,
smoother and quicker movement of cargo and
improvement in the quality of service. In the
context of growth of containerised trade in
India, the need for introduction of a similar
system in India has been felt. The Multimodal
Transportation of Goods requires a legal
regime to govern on a uniform basis the
liabilities and responsibilities of a Multimodal
Transport Operator, who can provide services
to the shippers engaged in internadonal trade.
The Government of India had, therefore, set up
a Working Group to recommend a law on
Multimodal Transportation of Goods. This
Group formulated proposals for the said
leg.slation mostly based on the internationally
accepted rules of the International Chamber of
Commerce (ICC). The Working Group had
also recommended suitable amendments to the
Indian Carriage of Goods by Sea Act, 1925,
Sale of Goods Act, 1930 and the Carriers Act,
1865. These amendments are necessary to
bring the provisions of these Acts in harmony
with the proposed provisions of the
Multimodal ~ Tranportation  of  Goods
Legislation. In the context of various measures
taken by the Gvernment of India to liberalise
controls, simplify procedures and facilitate
smooth flow of international trade and
promotion of exports, it became necessary to
immediately regulate Multimodal
Transporalion of Goods by issue of an
Ordinance. This Bill seeks to replace the
aforesaid Ordinance.

The question was proposed.

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI) : Mr. Sukomal Sen. {In-
terruptions) .

SHRI SUKOMAL SEN (West Bengal) :
Mr. Vice-Chairman, Sir, I would like to say
that this Bill has been very hurriedly placed in
Parliament because it involves many agencies
if you want to introduce a new system of
transportation in the country as far as
container transportation system is concerned.
It is true that containerisation is increasing
day by day. Particularly, in developed
countries, it is
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fully containerised. In developing coun
tries, like India also, container service is
increasing daily. Thereis no doubt
about it. And, it has many advantages also.
Both the consignor and the consignee can avail
themselves of its advantages. But, Sir, if we
appoint multimodal transport operators, if we
introduce this system in the country, I doubt
whether it will really contribute towards a
quicker transportation of containers because it
involves three transport agencies. One is
*hipping liners.. If only shipping liners have to
operate as multimodal transporters, they will
have to interact with the Railways and with the
road transporters. Three transport systems
have to be integrated into one or, at least, they
have to coordinate among themselves so that a
multimodal transporter can function properly.

(Now, the Railways have this container
service; shipping liners have this service; and
many road transporters have this service.
Many road transport services take containers
from the shipping liners and deliver them to
the consignee by road. Now, to integrate all
these systems, to bring about coordination
among all these systems and put them into one
multimodal transport system, in the present
conditions of the country, I doubt how far it
will be {possible.

Another point is, if this system is intro-
duced, what will the Railways do with their
container service ? The Railways have their
own service. Does this Bill envisage that after
the introduction of this system, after this Bill
is passed, the container service in the
Railways can be abolished and whatever the
Railways' container service carries should be
done only through multimodal transport
operators ? This point, at least, I am unable to
understand. I would like the hon. Minister to
clarify as to what will happen to the container
service of the Railways.

Another question is, who will be multi-
modal operators ? In clause 4 of the Bill, it has
been said that any shipping company or a
company engaged in the business of freight
forwarding in India or abroad to with the
minimum prescribed annual turnover can be
registered as a atultiaBodal transport operator.
Now, in
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our country, both Indian and foreign shipping
companies are operating. They are also
registered. Does it mean that any foreign
shipping companies or any companies who are
dealing with freight forwarding abroad, can
also register themselves as multimodal
operators ? If that is true that even the foreign
companies can register themselves, then it
means our transport system, mainly the
container service system, will be placed in the
hands of the foreign companies which I feel is
not conducive to the economy of our country
and it will create more problems than we have
at present. I would like the hon. Minister to
clarify this point whether only the Indian
companies will be eligible for registration or
even the foreign companies wili be eligible for
registration. If foreign companies are eligible
for registration, then I strongly oppose it. I feel
it is not correct. It will be like handing over a
part of the economy and the transport system,
particularly the container service system in the
hands of the foreigners. This is not good This
is what I understand.

Another point is about containerisation. It is
very good. Mechanisation and computerisation
is all good because it gives so much of
facilities to all concerned—the consumers and
others—in every sphere of life.
Containerisation is the order of the day even in
major ports whether it is Bombay, Madras,
Calcutta or any other port; containerisation is
spreading in a very big way. At the same time,
with this containerisation, another problem is
also arising. That is about the labour. I do not
know whether the hon. Minister has given
thought to it that the container service system
introduced in different major ports, i3
replacing labour. What I understand is that in
all the major ports, the Dock Labour Board is
facing a tremendous difficulty because the
container service is acting against the interest
of labour and the labour has been displaced.
Now if the container service is introduced in a
place that I mentioned in such a way, then it
will create a problem of labour in our country.
All ports will suffer from this difficulty in this
country. I would request the hon. Minister to
throw some light on this point. These are some
at the points involved in it. I ondarstaad
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that in the developing ccrantriei, it is already
there in operation. In the particular situation
of our country whether it would be helpful, I
have my own doubt. I would request the hon.
Minister that instead of hurrying through the
Bill, let us discuss it in detail. That is why it is
necessary that a Select Committee of the
House can be formed and they can be asked to
scrutinise the Bill. They can discuss it with all
the agencies—the shipping lines, the railways
and the other transport agencies, the consignor
and the consignee; all the interested parties
should be consulted and their opinion should
be taken and then this system should be
introduced. Otherwise, if in a hurry, we
introduce this system, it may create more
problems. Not only that, it may lead to
bureaucrati-jation instead of hastening the
transport system. I do not know how far they
will be quick in interaction with the railways
and the transport agencies.

Then I come to corruption. It may lead to
corruption because of loss of consignments,
damage of consignments. Here the clauses
envisage how the losses and damages will be
dealt with. I feel that may be deliberately
done—damages to the consignments. In that
case, those clauses that have been given here,
I don't think they are foolproof and the
transport operators, that is the multimodal
operators, instead of tak'ng the full
responsibility, may resort to those clauses and
can even cheat the consignors and the
consignees. That is what I am afraid of. I
would like the hon. Minister to clarify all
these points. Thank you.
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THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI) : Mr. Ahluwalia, if you don't
mind, I would like to know how much time
you will take because we have to take up the
Special Mentions at 5-00.

SHRI S. S. AHLUWALIA : Is it at 5.00 or
5307

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI) : Itis at 5-00.

SHRI S. S. AHLUWALIA : I will speak
after the Special Mentions or tomorrow.

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI) : If the House gives its sense
to continue after 5.30 after the Special
Mentions, you can speak. If the House
adjourns for tomorrow, you can speak
tomorrow. Now we shall take up the Special
Mentions.

Shri Satish Pradhan, Shri Kamal Morarka,
Shri H. Hanumantliappa. Shri Maulana
Obaidulaah Khan Azmi—absent. Shri S. S.
Ahluwalia.
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